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CELNTRAL ftomw ISTRATIWEL TRIBUNAL
principal BENCH: NEul OELHI

0.A.N0o2083/95

Neu Oelhi, this tha 8th day of Nox/ambar,1995

Hon'ble Shr i N,^^. Krishnan, Acting Chairman

Hon'bla Smt. Lakshmi Suaminathan, Member (3udicial)

Shri Pradeap Raj Karat,
s/o P,C, Rajagopalan Nair,
IPS (Probationar),
Asstt.Consarv/ator of Forasts,
O/o OFO, Angul, Qistt.Angul, , •
'  o.. ApplicantOr is 3 a ,

By Aduocata: Shri Ajit Pudussary

Us.

1, Union of India
^  through

Sacretar y.:$

Ministry of Enuironmant,
Pariaj'Svaran Bhav/an,CGO Complax,
Neu Oalhi,

2, State of Kerala,
through
Chiaf Secretary,
T h ir uuanthapuram,K era la,

3. State of Orissa,
through Chiaf Secretary,
Bhubanashuar ,Br issa, »». Raspondonts

By Advocate: None

ORDER rPRALT

Hon'bla ShriN.U. Krishnan, Acting Chairman

Ue hava heard him. This is the grievance of

Indian Forest Service officer about his allotment to the

State of his choice. He states that he made a ra present at ion

to the Inspector General of Forests,Respondent No,1 on

10.2,95, but no reply has been received.
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2, Ua find that ths OA nou filad cont a ins ̂ number of
additional grounds uhich^in fairness^ought to hava been

made part of the applicant's raprssantation to the Gout,

i.e. Respondent Mo#1 to anabls them to oontoot this casa

on merits. In the circumstances, the learned counsel

seeks permission to uithdrau this OA uith permission to

file a more detailed representation to Respondent No.l

and approsch this Tribunal if he ihas still grievance,

IR the c ire umsta ncs®» the O.A, is permitted to be uithdraun

on the above ssid conditions.

(smi. LAkSHMI SUAniNATHAN) KRlSHNArn
fl£MBGR(3) ACTIWG CHtURRArr
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